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Through E-Filing (E-mail: judicial-ngt@gov.in)
To,
The Registrar,

Principal Bench,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub:  Response/Status report on behalf of Uttar Pradesh Pollution Control Board in compliance to Order
passed on 12.02.2024 by Hon’ble National Green Tribunal, Delhi in OA No.-359/2022 Rafhat
Naeem Siddiqui Vs State of UP & Ors,

Respected Sir,
With reference to the above mentioned subject the response/ status report be for Hon’ble National Green

Tribunal in compliance to order dated 12-02-2024 in OA No.-359/2022 Rafhat Naeem Siddiqui Vs State of UP &
Ors. is hereby summitted for kind perusal and necessary action please.

Your Sincerely,
Enclosure : Response / Status report. ot

(Vi

Regional Officer
Copy To:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Mishra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for perusal and necessary action
please.
3. Chief Environmental Officer, Circle-7, U.P. Pollution Control Board, Lucknow for information.
4. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

Regional Officer
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ﬁm Uttar Pradesh Pollution Control Board
%ﬁg@y Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppeb.com

171184/ UPPCB/Bijnore(UPPCBRO)/CTO/both/BIINOR/2022 Date: 09/12/2022
To,
M/s
MILANSAR BRICK WORKS
VILLAGE-ABUL KHAIRPUR, TEHSIL-NAGINA, DISTT.-BIJNOR Application Id-
LBIINOR,246762 18815837

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MILANSAR BRICK WORKS located at VILLAGE-ABUL KHAIRPUR,
TEHSIL-NAGINA, DISTT.-BIJNOR ,BIJNOR,246762. subject to the provisions of the Water Act, Air
Act and the orders that may be made further and subject to following terms and conditions :-

. This CCA MILANSAR BRICK WORKS granted for the period from 02/12/2022 to 31/07/2027 and
valid for manufacturing of following products.

S Product Quantity Unit
No | e
|1 |Bricks 20000 No./day {20000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KL.D) :-

Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point
industrial Zero NA NA
Domestic 01 KLLD Septic Tank Irrigation of green

belt with in
premises

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

[n case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for pardening ete. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. Parameter Standard
1 pH 6.5-9.0
2 COD 250 mg/l
3 BOD 30 mg/l
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4 Oil & Grease 10 mg/l
5 Total Suspended Solids 100 mg/l
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately. .

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. ' Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source

1 Brick Kiln | Coal/Wood 1 Particulate |30 Meter Stack
03 Ton/day Matter Height from
Ground Level
and
Gravitational
settling
chamber as
APCS

Emmission Quality Standards

S No. Stack no Parameters Standards

1 1 Particulate Matter As per norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

ii1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial| Residential Silence
Noise level in Area Area Arca Zonce
db(A) Leq

Day |Night| Day |Night| Day |Night| Day | Night
Time | Time | Time | Time | Time | Time | Time | Time

75 70 65 55 55 45 50 40
4. Essential documents to be submitted by the Industry/Unit as Applicable :-
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(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned oftices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I 1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA, as

may be necessary.
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Specific Conditions:-

The Brick Kiln shall ensure strict compliance with all terms & conditions with consent and compliance
report submitted within one month and then be sure to submit with a gap of 03 months.

1. This CTO is being granted to M/s MILANSAR BRICK WORKS, VILLAGE-ABUL KHAIRPUR,
TEHSIL-NAGINA, DISTT.-BIJNOR for 20000 Bricks Per Day. This CTO will be VOID if there is any
change in the above-mentioned address or product. The applicant shall make an application along with the
prescribed fee for renewal consent(CTO) at least 30 days before the operation of the unit.

2. The brick kiln shall ensure to comply with the provisions of guidelines issued by the MoEF & CC Date
22-02-2022 and accordingly shall be converted into Zig Zag technology.

3. This Consent is being issued in the compliance of the direction issued by the Head Office of the UPPCB
vide letter no. H81095/C-6/Saa-207/Ent Bhatta Nodal/2022 Date 13-09-2022 regarding special camp.

4. The Brick Kiln should be use coal as fuel in the process. Organics, solvents, Petcock, Hazardous waste &
Other waste, Plastic Rubber Leather etc are not allowed to use as a fuel in the Brick Kiln.

5. A thick green belt of trees of suitable species shall be developed in multi lineate staggered manner on a
minimum 33% of the land on which the industry is established. as per the "Protocol for Development of
Green Belt" notified vide Board Office Order No.H16405/220/2018/02 dated. 16.02.2018 in this regard and
available at URL http ://www.uppcb.com/ pdf/GreenbeltGuidle 160218.pdf.

6. Industry shall ensure adequate plantation and green belt within its premises and submit the compliance
report within three months.

7. The operation of Brick Kiln should be such way that produce emission should not have any adversc effect
on the nearby environment or the population.

8. If Consent fees due shall be deposited by Net Banking or Debit card.

9. The Brick Kiln shall ensure the water sprinkling three or four times daily in Brick Kiln campus for control
of dust emission.

10. The Brick Kiln complying the Hon; ble National Green Tribunal, New Delhi order O.A. No.718/2017
dated 09.10.2019.

11. The Brick Kiln complying the order of Hon; ble High Court, Allahabad Dt. 03.12.2014 & HHon; able
National Green Tribunal, New Delhi order Dt. 14.01.2015.

12. The Brick Kiln should submit the stack emission & ambient air monitoring report with every three
month positively to the board by approved Laboratory. '

13. The Brick Kiln should developed proper pacca roads in the premises of Brick Kiln to avoid the dust
emission from transportation of the vehicles.

14. Brick kiln shall proper maintain flue gas monitoring platform/porthole/ladder attached to stack at all
times. If the said platform/porthole/ladder is not found to be in operational conditions, then the consent can
be cancelled.

15. In case of any public grievance against the Brick Kiln and confirmation of the same, then CTO
certificate my be cancelled.

16. The Brick kiln unit shall be submit the stack emission & ambient air monitoring report within one month
in operation condition of the brick kiln positively to the board by approved Laboratory.

17. This consent is issued purely from environmental angle and the Board will not be responsible for any
claim, counter claim, ownership, partnership, land dispute etc of the unit.

18. At least 20% bio fuel such as bio brackets must be used in your brick kiln as per availability.

19. The Brick Kiln shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

20. The Board have right to modify any conditions as and when require in compliance of any change in
Environmental Guidelines and Hon” ble Court orders passed time to time.
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21. Brick Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition
Waste Management Rules, 2016.

22. The Brick kiln will submit revised lease deed one month prior to the expiry of the same. If the brick kiln
fails to submit the revised/extended lease deed one month prior to the expiry of the same, then the earlier
consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply fresh
consent along with the requisite consent fee.

23. Ash content should be used for low lying land filling in a scientific manner.

24. The brick kiln shall be comply the conditions regarding fly ash utilization notified by MOEF & CC
Govt. of India from time to time.

25. Brick kiln shall provide permission to this office issued by Zila Panchayat, GST and Mining Department
within three month from date of issue of this consent to operate.

26. Brick kiln shall not operate D.G set without acoustic enclosure.

27. This consent is valid only quantity mentioned above. Unit shall obtain prior approval before making any
modification in product/ process /fuel / plant machinery failing which consent deemed to be cancelled.

28. Industry shall abide by directions given by Hon'ble Supreme Court, Hon'ble High Court, Hon'ble
National Green Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for
protection and safeguard of environment from time to time.

29. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive dust
cmission from Brick kiln operations.

30. Unit shall obtained NOC for abstraction of ground water from UP Ground water department and submit
in this office within 03 month.

31. That the Brick kilns shall comply the order dated 8-4-2022 passed by Hon’ble Supreme court in writ
petition no. 18213/2021 NCR Brick kilns Association vs. Central Pollution Control Board and others and
notification dated 22-2-2022 issued by Ministry of Environment Forest And Climate Change.

32.The Brick Kiln shall also comply the orders passed by Hon’ble Supreme court, Hon’ble High court and
Hon’ble N.G. T pertaining to brick klin.

33. The Brick Kiln shall be comply the order pass by Hon’ble N.G.T. in OA No.-359/2022 Rathat Naeem
Siddiqui V/s State of U.P.

34. Unit shall submit compliance above mentioned points on quarterly basis, otherwise this CTO certificate
may be cancelled.

35. In case of failure to comply with any of the consent conditions, the consent order issue to you may be
cancelled without any notice on this behalf.

Digitally signed

VIKAS  byvikas

MISHRA

MISHRA pate: 2022.12.09
16:03:23 +05'30"
Regional Officer

Copy to:

Chietf Environment Ofticer, Circle-7, U.P. Pollution Control Board, Lucknow. VIKAS Oty sioned
MISHRA 166355 0550
Regional Officer



